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Statement

Statement showing the numbers of tin* Central Government Employees ontilk ] foj up, 3»,
Oneral Pool accommodation in Delhi/Sew Delhi whose priority d\te & upto TVvnnbn hj'o

.month/year-wise from 1st June, 1937.

Month

January
February
March

April
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September .
Oc tobf 1
November

Dec *mber .

Retention of Govt. Accommodation by
Retired Government Employees

3243 SHRI DAYA RAM SHAK-
YA-  Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it a fact that Gov-
ernment servants are retaining the
Government Accommodation even
.after their retirement;

(b) if so, what is their numbers in
*Category ‘A’, B* and ‘C';

(c) the tc.tal number of quarters in
the categories referred to in  part
(b) above which are being retained
by the retired Government servants
«ven after 6 months or more of their
retirement;

(d) the time for which a retired
Government servant can retain Gov-
ernment accommodation according to
the rules and what action is taken
after crossing this time limit; and

1957 1958 1959
66 55 3
5* 40 52
43 48 23
65 * 45 42
51 51 33
40 40 30
59 70 b* &
39 49 4G
Si 43 73 5»
43 7 76 86
64 30 49 89
67 61 33 c3
335 G24 G18 646

(e) the action Government propos
to take for vacation of the quarters
referred to in part (c) above?

THE MINISTER OF WORKS AND

HOUSING (SHRI P C. SETHD)* (a)
Yes, Sir. .

(b) The number in go far as Gene-
ral Pool accommodation at Delhi is
concerned is as under:—

Type ‘A’ 79; Type B’ 8, Type

‘C’ 156.

(c) 210.

(d) A Government servant on re-
tirement can retain th® accommoda-
tion for a period of two months on

.payment of normal licence, fee. There-

after, the Director of Estates, in
special circumstances may allow him
to retain the accommodation for a
further period "not exceeding six
months on payment of twice the
Standard licence fee or twice the pool
standard ljcence Tee under
FR. 45A or twice. the licence
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F.R. 45-A or twice the licence
fee he was paying whichever is
highest.  After the expiry of this
period, if the accommodation is not
vacated, market rate of licence fee
is charged and action for evicting the
unauthorised occupants ig taken
under the Public Premises (Eviction
of Unauthorised Occupants) Act,
1971.

(d) Eviction proceedings have been

initiated under the Public Premises
(Eviction of Unauthorised Occupants)

Act, 1971 a”iinst the unauthorised
occupants.  However, many of the
retired Government employees

havingl their sons/daughters emloy-
ed in Government service have re-
quested for regularisatfon of  Their
quarter in the names of the sons/
daughters in terms of the concession
allowed to such employeeg prior to
May, 1978. Until a final decision is
taken by the Government on this
issue which is under review, it has
been decided to stay physical evic-
tion in such cases. In other cases, the
quarters will be got vacated under
due process of law.

Facilities for Circus Units

3244. SHRT G. Y. KRISHNAN:
Will the Minister of EDUCATION
be pleased to state:

(a) whether Government propose to
provide any facilities to Circus units;

(b) if so, the nature of such facili-
ties; and

(¢) whether Government would
also like to encourage this industry
by giving awards also?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). Circus is a State sub-
ject. However, Central Government
have been encouraging Circus by"
granting to bonafide circus com-
panies railway concession for move-
ment of circus troupes and their
luggage etc. for their performance.
The State Governments and Union
Territory Administrations have also
been requested to encourage Circus
by granting exemption from pay-
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ment ol Entertainment Tax to the
extent possible, allotment of open
grounds for Circus shows at nominal
rent, extension of help in  mainte-
nance of law and order and tempo-
rary allotment off quota of food-

grains and other essential commo-
dities etc.
() A suggestion  that  there

should be awards for circus artistes
similar to other National Awards has

been made by the Indian Circus
Federation to the Government.
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